
BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1270/2024 

IN THE MATTER OF:  

IMRAN ALI 

…APPLICANT(s)   

VERSUS 

MOEF&CC & ORS. 

…RESPONDENT(s) 

 

INDEX 

S. NO. PARTICULARS PAGE NO. 

1.  REPLY ON BEHALF OF THE RESPONDENT 

NO.(s) 2 & 3 IN COMPLIANCE OF ORDER DATED 

13.02.2025 PASSED BY THE HON’BLE 

NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

 

2.  A COPY OF REVENUE RECORDS OF KHASRA 

NO. 2181 IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-1 

 

3.  A COPY OF REVENUE RECORDS OF 1377-1379 

FASLI IS ANNEXED HEREWITH AND MARKED 

AS ANNEXURE-2 

 

4.  A COPY OF THE SECTION 38 OF THE U.P. 

REVENUE CODE, 2006 IS ANNEXED HEREWITH 

AND MARKED AS ANNEXURE-3 

 

5.  A COPY OF THE REPORT SENT BY TEHSILDAR 

IS ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-4 

 

6.  A COPY OF CASE STATUS IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-5 

 

7.  A COPY OF ORDER DATED 09.12.2015 PASSED 

BY THE CIVIL JUDGE (SENIOR DIVISION), 
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BIJNOR IS ANNEXED HEREWITH AND 

MARKED AS ANNEXURE-6 

8.  A COPY OF THE ORDER DATED 28.04.2018 

PASSED BY THE DISTRICT JUDGE, BIJNOR IS 

ANNEXED HEREWITH AND MARKED AS 

ANNEXURE-7 

 

9.  A COPY OF STATUS OF THE APPEAL BEFORE 

THE HON’BLE HIGH COURT IS ANNEXED 

HEREWITH AND MARKED AS ANNEXURE-8 

 

 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

COUNSEL FOR THE RESPONDENT NO. 2 & 3 

bhanwar09jadon@gmail.com | 6375115224 

DATE: 

PLACE: 

 

17.05.2025
BIJNOR
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(2) Any person aggrieved by an order of the Tahsildar under sub-section (1) 
may prefer an appeal to the Sub-Divisional Officer within a period of thirty 
days from the date of such order. 

Intimation of transfer and deposit of land revenue.-(1) Notwithstanding 

anything contained in section 34, where any document purporting to create, assign 
or extinguish any title to or any charge on land or in respect of which a record of 
rights (Khatauni) is prepared, is registered under the Registration Act, 1908 the 
reg1stering authority shall send intimation to the Tahsildar within whose jurisdiction 

such land is situate in such form and within such time, as may be prescribed. 

(2) Notwithstanding anything contained in this Chapter, no order for correction of 

records under section 32 and no order for recording succession under section 33 

and no amendment of record of rights (khatauni) under section 35 and no correction 

under section 38 shall be recorded, unless the amount of land revenue due up-to 

date in respect of the land to which such order relates has been deposited. 

Bar against certain suits.-No suit or other proceeding shall lie in any revenue 

court at the instance of any person obtaining possession of any land by succession 

or transfer, until he has made a report under section 33 or section 34, as the case 

may be. 

Correction of error and omission.- (1) An application for correction of any 

error or omission in the map, filed-book (Khasra) or record of rights (Khatauni) 

shall be mnade to the Tahsildar in the manner prescribed. 

(2) On receiving an application under sub-section (1) or on any error or 

omission otherwise coming to his knowledge, the Tahsildar shall make such 

inquiry as may appear to him to be necessary, and refer the case along with his 

report to the Collector in the case of map correction and the Sub-Divisional 
Officer in matter of other correction. 

(3) The case shall be decided by the Collector or the Sub-Divisional Officer, as 

the case may be, after considering any objection filed and evidence produced 
before him or before the Tahsildar. 
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() Any person aggrieved by an order of the Collector or the Sub-Divisional 

Officer, as the case mav be, under sub-section (3), may prefer an appeal to the 

Commissioner within a period of thirty days from the date of such order, and 

the decision of the Commissioner shall be final. 

(5) Any forged or manipulated entry in the map, the khasra or the record of 

rights (khatauni) may be expunged under this section. 

(6) Notwithstanding anything contained in other provisions of this Code, the 

Revenue Inspector may correct any undisputed error or omission in the 

record of rights (khatauni) or khasra in such manner and after making such 
inquiry, as may be prescribed. 

Explanation. - The power to correct any error or omission under this section 

shall not be construed to include the power to decide a dispute involving question 
of title. 

Certain orders of revenue officers not to debar a suit.-No order passed 
by a Revenue Inspector under section 33, or by a Tahsildar under sub-section ( ) of 
section 35 or by a Sub-Divisional Officer under sub-section (3) of section 38 or by 
a Commissioner under sub-section (4) of section 38 shall debar any person from 

establishing his rights to the land by means of a suit under section 144. 
Presumption as to entries.- All entries in the record of rights (Khatauni) 

prepared in accordance with the provisions of this Code shall be presumed to be 

true, until the contrary is proved. 

Kisan Bahi. - (1) Every time when a record of rights (Khatauni) is prepared 
under this Chapter, the Collector shall as soon as may be, cause to be supplied to 
every tenure-holder, a Kisan Bahi containing such particulars as may be prescribed. 
(2) The Kisan Bahi shall be a consolidated pass-book for all the holdings held by a 
tenure-holder in the district. 

(3) In the case of a joint holding, it shall be sufficient for the purpose of this section if Kisan Bahi is supplied only to such one or more of the recorded co-tenure holders as may apply for it. 
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High Court of Judicature at Allahabad A A- A A+

Disclaimer: Status report is based on data available on CCMS servers.
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PENDING

Case Status - SECOND APPEAL DEFECTIVE ( SAPLD )-[330/2020]

[ Diary/Token No.: ]

Filing No. SAPL/147124/2020 Filing Date : 07-11-2020

CNR UPHC011369232020 Date of Registration : 18-11-2020

Case Status

First Hearing Date 20th November 2020

Next Hearing Date

Coram

Bench Type Single Bench

Causelist Type Daily Cause List

State UTTARPRADESH

District BIJNOR

Petitioner/Respondent and their Advocate(s)

Petitioner Respondent

1. NAGAR PALIKA PARISHAD KIRATPUR AND ANOTHER

2. EXECUTIVE OFFICER, NAGAR PALIKA PARISHAD

Advocate - MANU SAXENA(A/M0376/2012 ),SURYAPRAKASH

SHARMA(A/S0810/2016 )

1. RAMESH CHANDRA GOEL AND 6 OTHERS

2. AKSHAY GOEL

3. DEEPTI JINDAL

4. STATE OF U.P. THROUGH DISTRICT MAGISTRATE

5. TEHSILDAR, NAJIBABAD

6. RAKESH KUMAR GOEL

7. SURESH CHANDRA GOEL

Advocate - KRISHNA MOHAN GARG(A/K0317/2012 ),JITENDRA PAL SINGH

CHAUHAN(A/J0203/2012 ),SATYA PRAKASH CHAUBEY(A/S0587/2012 )

Category Details

Category SECOND APPEAL (300100)

Sub Category MISC. (300190)

High Court / Lower Court Details

Case No. and Year : Original Suit / 586 / 2013

Decision Date : 09-12-2015

District : BIJNOR

Page rendered in 0.0192 seconds.
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